SLP(C) No. 935 OF 2003

| TEM No. 7 Court No. 1 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.935/2003

(From the judgenent and order dated 04/12/2002 in CMAP 2787/ 2002

of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

SHRI NARAI N TI WARI & ANR.
VERSUS

EXCI SE COMWNR., U P. & ORS.

Petitioner (s)

Respondent (s)

(Wth appln(s). for exenption fromfiling OT. and prayer for

interimrelief)

Date : 31/01/2003 This Petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S.B. SI NHA
HON BLE DR JUSTI CE AR LAKSHVANAN

For Petitioner (s) M L. Verma, Sr.Adv.
Prashant Kunar, Adv.
Joseph Pookkatt, Adv.
Prasenjit Keswani, Adv.

Manu Beri, Adv.

SSSS55

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER
..... L.........T.......T.......T.......T.......T.......T....J
W are of the viewthat the petitioners have an
alternative remedy available under law. In case they

file an appeal within a period of two nonths fromtoday,
bef ore the Exci se Conmm ssioner, the sanme shall be treated

to have been filed within tine.

In view of the above, the special |eave petitionis

di sm ssed.
. SP1

(Al ka Dudej a) (S. Krishnan)
Court Master Court Master



